
State vs. Pawan @ Neembu
E. FIR no. 0342/2020
PS Preet Vihar
U/s 379/356/411/34 IPC

08.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Mohd. Yusuf, ld. counsel for the applicant/
accused.
IO SI Gaurav Sharma through VC.
It is submitted by ld. Counsel for the

applicant/accused that he is innocent, but he has been falsely

implicated in the matter on the basis of disclosure statement of

the co-accused and he is in J.C since 04.03.2021. It is

submitted by ld. Counsel for the applicant/accused that nothing

has been recovered from the applicant/accused and the alleged

recovery have been planted upon him by the IO. It is further

submitted that investigation qua the accused has also been

completed and charge sheet has also been filed, hence no

fruitful purpose would be served by keeping the

accused/applicant in custody. Hence, it is prayed, that accused/

applicant may be granted bail.



Ld. APP opposed the bail applications and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

The accused is shown to be in custody since

04.03.2021. Alleged recovery has already been effected.

Investigation is complete and charge sheet has also been filed.

His custody is not required for further investigation. This is

a period when there is need of decongestion of jails due to

COVID 19 Pandemic. Considering the aforesaid circumstances,

submissions of ld. counsel and nature of offence in question,

the accused/ applicant is hereby granted bail on furnishing

personal bond in the sum of Rs. 15,000/- to the satisfaction of

Jail Superintendent concerned. Accused be released from JC if

not required in any other case. With these observations,

application stands disposed of.

Digitally signed copy of the order be sent to the

Jail Superintendent concerned, which shall also be treated as

release warrants upon the acceptance of personal bond by the

Jail Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/08.06.2021



State vs. Jaswant Verma
FIR no. 892/2015
PS Preet Vihar
U/s 420/34 IPC

08.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused for extension of interim bail.

Present: Ld. APP for the State.
Sh. Vijay Kumar Lucky, ld. counsel for the
applicant/accused.
IO SI Laukesh through VC.

Submissions heard.

Ld. counsel for the applicant/accused submitted

that applicant/accused is an old aged persons and is innocent

and he has been falsely implicated in the matter. It is further

submitted that the accused was granted interim bail vide order

dated 05.11.2020 and same has been extended from time to time

and the applicant/accused did not misuse the liberty of bail and

as such, it is prayed that interim bail of the applicant/accused be

further extended for another 45 days.

On specific query from the IO, he submits that the

applicant/accused has not misused the liberty of the interim bail

granted in his favour, which was extended from time to time.



Under these circumstances, no useful purpose

would be served by sending the applicant/accused behind bars

keeping in view the present Covid-19 Pandemic Scenario.

Accordingly, considering the aforesaid facts and circumstances,

the interim bail granted to the accused is further extended for a

further period of 45 days from today. Bail bond already

furnished by him shall also be extended for further 45 days.

Application stands disposed of.

Digitally signed copy of the order be sent to the

Jail Superintendent concerned, for necessary information and

compliance, if any.

Copy be given dasti to the ld. Defence counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/08.06.2021



State vs. Mohit Pal
E. FIR no. 00453/2021
PS New Ashok Nagar
U/s 380/454/411/34 IPC

08.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Amit Kain, ld. counsel for the
applicant/accused.
IO HC Jitender through VC.

The accused is stated to be in J.C.

It is submitted by ld. Counsel for the

applicant/accused that he is innocent, but he has been falsely

implicated in the matter and he has already suffered

incarceration for a period of 58 days. It is submitted by ld.

Counsel for the applicant/accused that nothing has been

recovered from the applicant/accused and the alleged recovery

has been planted upon him. It is further submitted that

investigation qua the accused has also been completed and

charge sheet has also been filed and the applicant is no more



required for any investigation purposes. Hence, it is prayed,

that accused/ applicant may be granted bail.

Ld. APP opposed the bail applications and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

As per the prosecution case, the allegations against

the accused are that he along with his co-accused persons

committed theft of jewellery articles and cash from the house of

the complainant. During the course of investigation, two

accused persons namely Pawan and Ayush Kr. Goel were

arrested at the instance of the secret informer. The applicant/

accused was arrested on the basis of disclosure statement of the

co-accused persons. A sum of Rs. 3,500/- in cash, one laptop

and one camera were recovered from the possession of accused

Ayush. CCTV of the incident was also seized. However, there

is no evidence that the applicant/accused was seen in the CCTV

footage. Further, there is no evidence collected by the IO to

indicate that the recovered amount of Rs. 3500/-, one laptop and

one camera are the stolen articles in the present case.

Under these circumstances and considering the fact

that investigation is complete and charge sheet has also been

filed, no useful purpose is going to be served by keeping him in

custody further. His custody is not required for further

investigation. This is a period when there is need of

decongestion of jails due to COVID 19 Pandemic. Considering

the aforesaid circumstances, submissions of ld. counsel and



nature of offence in question, the accused/ applicant is hereby

granted bail on furnishing a bail bond in the sum of Rs. 20,000/-

with one surety in the like amount to the satisfaction of ld.

M.M/Duty M.M/Link M.M. Accused be released from JC if not

required in any other case. With these observations, application

stands disposed of.

Digitally signed copy of the order be sent to the

Jail Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/08.06.2021



State vs. Esrail
FIR no. 150/2021
PS Preet Vihar
U/s 380/457/411/34 IPC

08.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused for grant of bail/interim bail

Present: Ld. APP for the State.
Sh. Mohd. Azizullah, ld. counsel for the applicant/
accused.
IO is absent.

Fresh reply not filed by the IO.

Issue B/W in a sum of Rs. 2,000/- against the IO

for 10.06.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/08.06.2021



State vs. Sarvar Hussain @ Sarbar Hussain
FIR no. 82/2021
PS New Ashok Nagar
U/s 14 of Foreigners Act

08.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Virender Singh, ld. counsel for the
applicant/accused.
IO SI Sukhpal through VC.

Accused is stated to be in JC.

It is submitted by ld. Counsel for the

applicant/accused that he is innocent, but he has been falsely

implicated in the matter and he is languishing in jail since last

75 days. It is further submitted that applicant/accused is a

victim/complainant in a case u/s 308 IPC got registered by him.

It is submitted by ld. Counsel for the applicant/accused that

investigation qua the accused has also been completed, hence

no fruitful purpose would be served by keeping the

accused/applicant in custody. Hence, it is prayed, that accused/

applicant may be granted bail.



Ld. APP opposed the bail applications and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

There is an allegation against the applicant/accused

that accused is illegally residing in India without any valid

documents such as Visa etc.. He is a resident of Bangladesh as

per the birth certificate and one national ID Card issued by the

Government of People’s Republic of Bangladesh, which have

also been recovered by the IO. The applicant/accused has

already been convicted for the similar offence in case FIR no.

366/02, PS Sector-58, Nodia. In that case, he was sentenced to

3 months imprisonment and a fine of Rs. 1500/- was imposed

upon him. Under these circumstance, the allegations against the

applicant/accused are serious in nature and no ground to grant

bail to him is made out at this stage. The bail application is

accordingly dismissed.

Digitally signed copy of the order be sent to the

Jail Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/08.06.2021



State vs. Kunnu Bhouranda
E. FIR no. 7296/21
PS New Ashok Nagar
U/s 379/411/34 IPC

08.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Naveen Singla, ld. counsel for the applicant/
accused.
It is submitted by ld. Counsel for the

applicant/accused that he is a young boy aged about 19 years

and is innocent, but he has been falsely implicated in the

matter and he is in J.C since 02.06.2021. It is submitted by ld.

Counsel for the applicant/accused that nothing has been

recovered from the applicant/accused and the alleged recovery

i.e. stolen articles have been planted upon him by the IO,

otherwise he has clean antecedents. It is further submitted that

investigation qua the accused has also been completed, hence

no fruitful purpose would be served by keeping the

accused/applicant in custody. Hence, it is prayed, that accused/

applicant may be granted bail.



Ld. APP opposed the bail applications and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

The accused is shown to be in custody since

01.06.2021. Alleged recovery has already been effected. His

custody is not required for further investigation. This is a

period when there is need of decongestion of jails due to

COVID 19 Pandemic. Considering the aforesaid circumstances,

submissions of ld. counsel and nature of offence in question,

the accused/ applicant is hereby granted bail on furnishing

personal bond in the sum of Rs. 15,000/- to the satisfaction of

Jail Superintendent concerned. Jail Superintendent concerned

shall ascertain from Police Station concerned as to whether the

address of the accused is verified or not. Accused be released

from JC if not required in any other case. With these

observations, application stands disposed of.

Digitally signed copy of the order be sent to the

Jail Superintendent concerned, which shall also be treated as

release warrants upon the acceptance of personal bond by the

Jail Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/08.06.2021



State vs. Sahil
E. FIR no. 7296/21
PS New Ashok Nagar
U/s 379/411/34 IPC

08.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Naveen Singla, ld. counsel for the applicant/
accused.
It is submitted by ld. Counsel for the

applicant/accused that he is a young boy aged about 19 years

and is innocent, but he has been falsely implicated in the

matter and he is in J.C since 02.06.2021. It is submitted by ld.

Counsel for the applicant/accused that nothing has been

recovered from the applicant/accused and the alleged recovery

i.e. stolen articles have been planted upon him by the IO,

otherwise he has clean antecedents. It is further submitted that

investigation qua the accused has also been completed, hence

no fruitful purpose would be served by keeping the

accused/applicant in custody. Hence, it is prayed, that accused/

applicant may be granted bail.



Ld. APP opposed the bail applications and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

The accused is shown to be in custody since

02.06.2021. Alleged recovery has already been effected. His

custody is not required for further investigation. This is a

period when there is need of decongestion of jails due to

COVID 19 Pandemic. Considering the aforesaid circumstances,

submissions of ld. counsel and nature of offence in question,

the accused/ applicant is hereby granted bail on furnishing

personal bond in the sum of Rs. 15,000/- to the satisfaction of

Jail Superintendent concerned. Jail Superintendent concerned

shall ascertain from Police Station concerned as to whether the

address of the accused is verified or not. Accused be released

from JC if not required in any other case. With these

observations, application stands disposed of.

Digitally signed copy of the order be sent to the

Jail Superintendent concerned, which shall also be treated as

release warrants upon the acceptance of personal bond by the

Jail Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/08.06.2021



CC No.
State vs. Ayush Goyal & Ors.
E. FIR no. 453/2021
PS New Ashok Nagar

08.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

Fresh charge sheet received from the court of ld. Duty M.M..
It be checked and registered.

Present: Ld. APP for the State.

Accused Ayush Goyal, Pawan Singh and Mohit

Pal are stated to be in J.C.

List the matter for consideration on 22.06.2021.

P/W for the accused be issued with directions to produce him

through VC on the date fixed.

(PANKAJ ARORA)
ACMM (EAST)/KKD/08.06.2021



CC No.
State vs. Ayush Goyal & Ors.
E. FIR no. 388/2021
PS New Ashok Nagar

08.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

Fresh charge sheet received from the court of ld. Duty M.M..
It be checked and registered.

Present: Ld. APP for the State.

Accused Ayush Goyal and Pawan Singh are stated

to be in J.C.

List the matter for consideration on 22.06.2021.

P/W for the accused be issued with directions to produce him

through VC on the date fixed.

(PANKAJ ARORA)
ACMM (EAST)/KKD/08.06.2021



CC No.
State vs. Tarun Sharma & Ors.
FIR no. 96/2021
PS Preet Vihar

08.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

Fresh charge sheet received from the court of ld. Duty M.M..
It be checked and registered.

Present: Ld. APP for the State.

Accused Tarun Sharma is stated to be in J.C.

Accused Chirag Saini, Rohit Aggarwal, Shahrukh

Khan and Piyush Kumar Gupta are bound down and rest of

other accused persons are on bail.

List the matter for consideration on 22.06.2021.

P/W for the accused Tarun be issued with directions to produce

him through VC on the date fixed.

(PANKAJ ARORA)
ACMM (EAST)/KKD/08.06.2021
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